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SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
CIVIL APPEAL NO(s). 2544 OF 2010
BEFORE THE REG STRAR ASHOK MENON

NAHALCHAND LALOCCHAND P. LTD. Appel | ant (s)
VERSUS

PANCHALI CO- OP. HNG. STY. LTD. Respondent ( s)

Givil Appeal NO. 2545 of 2010

(Wth prayer for interim relief and office report)

G vil Appeal NO. 2546 of 2010

(Wth prayer for interim relief and office report)

Cvil Appeal NO. 2547 of 2010

(Wth prayer for interim relief and office report)

Givil Appeal NO. 2548 of 2010

(Wth prayer for interim relief and office report)

Date: 12/05/2010 This Appeal was called on for hearing today.

For Appellant(s)
M. Vikas Mehta, Adv.

M. E.C. Agrawal a, Adv.
Ms Mani k Karanj awal a, Adv.

For Respondent (s)
Ni ti n Bhardwaj, Adv.

M
M. A V. Rangam Adv.
M . Buddy A. Ranganadhana, Adv.

M . Praveen Chaturvedi, Adv.

UPON hearing counsel the Court nmade the foll ow ng

ORDER
Counsel for the appellant is directed to conply with
the office report regarding non filing of process fee and
non suppl yi ng of spare copies of the SLP within a week for
i ssuance of notice, failing which the matter be listed

before the Hon' bl e Judge in Chanber for non prosecution.
In case of conpliance, await service of notice and
the matters be listed on 26.7.2010.
(ASHOK MENON)
s Regi strar



